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MINISTRY OF RAILWAYS

[Northern Railway (Construction Organization)]

NOTIFICATION

New Delhi, the 6th May, 2026

S.0. 2237(E).— In exercise of the power conferred by clause (7A) of Section 2 of the Railways
Act, 1989 (Amended in 2008), the Central Government hereby authorizes the Officer mentioned in column
(2) of the table below to perform the functions of the “Competent Authority for Land Acquisition
(CALA)”’ in respect of Railway Project as mentioned in column (5) of the table, for execution ,maintenance
,management and operation in the District mentioned in column (3) and the state mentioned in column (4) of
the said table, with effect from the date of this notification in the Official Gazette.

Table
Sr. No. Competent Authority District State Name of project
1 2 3 4 5
Construction of “Rajpura bypass
1 Sub-Divisional Magistrate, Patiala Puniab line for DFCCIL from New
Rajpura ) Shambhu station to Kauli station
(13.46 km) of Northern Railway”.

[F. No. 190-W/Land/UMB/Rajpura Bypass Line]
SHAILESH KUMAR MISHRA, Chief Administrative Officer/Const.
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NOTIFICATION
New Delhi, the 6th May, 2026

S.0. 2238(E).— In exercise of the powers conferred by clause (6) of section 20F of the Railways
Act, 1989 (Amended in 2008), the Central Government hereby authorizes the Officer mentioned in column
(2) of the table below to perform the functions of the "Arbitrator" in respect of 'Railway Project' as
mentioned in column (5) of the table, for execution, maintenance, management and operation in the District
mentioned in column (3) and the state mentioned in column (4) of the said table, with effect from the date of
this notification in the Official Gazette.

Table

Sr. No. Arbitrator District State Name of project
1 2 3 4 5

Construction of “Rajpura bypass
line for DFCCIL from New
Shambhu station to Kauli station
(13.46 km) of Northern Railway”.

1 Deputy Commissioner,

Patiala Patiala Punjab

[F. No. 190-W/Land/UMB/Rajpura Bypass Line]
SHAILESH KUMAR MISHRA,Chief Administrative Officer/Const.
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